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A  lot o f other points were made in the 
course o f delate by hon. members from 
the other side. 1 am sure there will be 
a proper time for me to deal with those 
pomts; this certainly is not the occasion. 
Even though my presence provoked 
them, I would not be provoked on the 
various f>oints that have been made with 
the intention o f provoking me. There 
was a reference to BHEL strike in Bhopal. 
I should like to discuss that strike in detail 
because a lot o f things, the manner in which 
the issues were raised, the manner in 
which the whole dispute was escalated, 
etc. These are matters which I will not 
mind discmsing at the appropriate time in 
an appropriate forum, not on this occa
sion. I should like to tell the House that 
according to the information that I have 
received this morning, the dispute had 
been settled and work was to start at 2*30 
p.m. today in Bhopal. Kalamasery is 
another problem. I have tomorrow called 
a meeting of Members o f Parliament from 
Kerala, members who had been con
cerned with that issue in order to discuss 
certain proposak with them and I hope 
with their cooperation it would be possible 
to settle that dispute.

SH RI C. M. STEPHEN (Idukki) : 
You are arranging a discussion ?

SH RI G E O R G E  FERNANDES : 
Notes must have gone to those who are 
involved in it.

Sir, there are no other points to be 
raised in connection with this Bill, as 
one o f the hon. Members has said, it is a 
Bill which should have been passed in a 
minute’s time. I hope. Sir, the House will 
adopt it.

MR. D E P U T Y  SPEAKER  : The 
question is :

“ That the Bill further to amend the 
Petroleum Act, 19'ii, be tak(rn 
into consideration.”

The motion was adopted.

M R. D EPU TY-SPEAK ER  : Now we 
will take up clause by clause consideration 
o f the Bill.

The question is :

“ That Clauses 2 to 5 stand part o f the 
Bill."

The motion was adopted.

Clauses 2 to 5 were added to the Bill.

Clause I, the Enacting Formula and the 
Title wen added to the Bill.

SH RI G E O R G E  FERNANDES : I 
beg to move :

“ That the Bill be passed.”

M R . D EPU TY-SPEAK ER  ; The ques
tion is :

“ That the Bill be passed.”

The motion was adopted.

16‘ la hrs.

[Sh r i  D h ir e n d r a n a t h  B aeu m  th e  
C h a ir ]

TE A  (AM ENDM ENT) BILL

TH E  M IN ISTER  OF CO M M ERCE 
AND C IV IL  SU PPLIES AN D  C O 
O P E R A TIO N  (SHRI M OH AN 
DH ARIA) : Sir 1 beg to move ;

“ That the Bill further to amend the 
Tea Act, 1953, be taken into 
consideration.”

The Tea Act, 1953 (29 of 1953  ̂ which 
came into force on the ist o f April 1954, 
created a Tea Board which supervises the 
development of the tea industry in this 
country. The Tea Board has had a post 
of Deputy Chairman for several years 
but so far the Deputy Chairman has not 
been named as an authority under the 
Tea Act, though he is refen ^  to in the 
Tea Bye-laws, 1955. As a matter of 
fact, when the Chairman is out on tour 
or out o f the headquarters or otherwise 
incapacitated, it is ^ e  Deputy Chairman 
who exercises the powers of the Churman. 
In the absence o f inclusion o f this post in 
the Tea Act, this post does not carry 
with it the specific statutory powers and 
duties. It is proposed to remove- this 
lacuna by including this post in the Tea 
Act, 1953. I* 's proposed to specify 
the powers and duties o f this post clearly.

At present, the Central Government is 
empowered to make appointments to 
posts carrying a salary o f Rs. 1000 or 
more per month. As a result of the re
commendations o f the Second and T h irf 
Pay Commissions there had been upward 
revision o f scales o f pay and the Tea 
Board’s power to make appointments to 
the posts in the Tea Board has been re
duced considerably. A task force tvas 
appointed in 1973 to study the vanoM 
aspects o f the Tea industry and the ad
ministration and the fimctionmg of the 
Tea Board. It recommended among 
other things an increase in the powers o f 
the Tea Board to appoint Officers upto a 
limit o f Rs. 1800. As there is no scale
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ending at this figure o f Rs. 1800 and as 
there is an existing scale at Rs. 1300— 1700, 
the Tea Board suggested that this limit 
be lowered to Rs. 1700. It is inended 
to give effect to this in the proposed 
amendment.

Opportunity is also being taker, to 
modify clause (b) o f sub-^section (i) o f 
Section 50 o f the Tea Act relating to the 
laying o? rules before'Parliament to bring it 
in conformity with the recommendations 
o f the Committee on Sub-ordinate Legis
lation. With these words, I commend 
the motion.

MR.. C H A IR M A N  : Motion moved :

‘ •TiUt tli; Bill further to amend the 
Tea .\ct. 1933. be taken into 
Concideration.”

f  :

“1% TT 15 1 9 7  7

3 -  ̂ 'TrT^rf^TcT

3TTT 1”  ( 3 )

SH R I J Y O T IR M O Y  B O SU  (Dia
mond Harbour) ; Sir, I do not really 
understand why you require a Deputy 
Chairman. After all, the Tea Board lias 
the magnificient building and air-condi
tioned apartments and that is about all. 
I have been with the Tea Board for two 
ye*rs and I know how well they function.

The composition o f the tea board— I 
have known it from very close quarters—  
is heavily infested by big producers. The 
functioning of the tea board till to-date 
has been ben“fiting the big producers 
more then anybody else. The need of 
the hour is to change the entire Tea Act. 
Otherwise, you would not be able to bring 
about any changes. What is the use of 
having a Vice-Chairman when the re
quirements o f  the Act are not being ful
filled at all? Section 10(2) says:

“ (a) regulating the production and 
extent o f cultivation o f tea”

What have they been doing? They have 
been producing more. This is the policy 

big international carteb that you 
produce more so that they can operate in a 
buyer’s market. A ll the sales and pur
chases are done at the buyers’ dictation. 
Sellers have very little say. You are left 
at the mercy o f the buyers. They have

been regulating it to give advantage to the 
international cartels.

“ (b) improving the quality o f tea”

The question of improvement arises only 
i f  a person knows what is the quality o f 
tea. They have no idea as to what is 
the quality o f tea:

“ (c) promoting cooperative efforts 
among growers and manufactu
rers o f tea”

Compared to the size o f the industry, how 
much have the cooperatives done? I f  
you are frank and take the House into 
confidence, it will be revealing.

“ (f) regulating the sale and export of 
tea”

In this sphere, it is a total failure till to- 
date. The tea producers liave been left ai 
the mercy o f Brook Bond, Liptons and 
other bi? international cartels in this 
country and abroad!

“ (j) improving the marketing o f tea 
in India and elsewhere”

In this country today, the price o f tea is 
absolutely beyond the reach of the com
mon man. I am referring not only to the- 
weaker sections o f the society but people, a 
little beyond that even. Even the people 
in the middle income-group cannot have 
as many cups o f tea as they want. In 
regard to foreign countries, you are not 
being able to repatriate home even 25 to 
30% o f the last price o f the counter ! 
This is the achievement o f the tea lx>ard 
and you want a Vice-Chairman !

“ (1) securing better working condi
tions and the provision and im
provement b f amenities and in
centives for workers” .

In this sphere using the language “ total 
failure”  is not adequate. Plantation in
dustry is highly labour intensive. What 
have you done in the last 30 years for the 
workers? How much dividend has been 
paid ? Forget the current two or three 
years when they have been making so 
much money that they do not know where 
to keep the money. I am talking o f the 
earlier years when tea used to b« the 
second highest dividend earning industry, 
next only to the match box industry which 
was the first. I know instances where the 
tea board authorities conspired with 
big employers to sec that housing 
schemes and other amenities for 
workers were sabotaged. Let the minister 
lay before the House how much housing 
has been provided for the tea workers and 
what other amenities have been provided
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like job security, profit share, bonus, medi
cal facilities, etc. They have been lead
ing a sub-human life. You want to make 
it a still more top-heavy organisation! I 
gave a private member’s Bill, but soon 
after that, Mrs. Gandhi sent me to Tihar 
Jail and I do not know what has happened 
to the Bill. You have got another insti
tution called the Tea Trading Corporation 
o f India— T T C I.

official o f  the Tea Board will come flying; 
Rs. 1,000/- will be spent on the plane- 
fare. There will be a motor car here, 
guest house, and a liaison office. Why do 
you require a liaison officer? Liaison 
officer for whom; and to funciicn with 
whom? Why do you want contact men 
for the Boards, functioning within the 
Ministry? It is a deplorable state o f 
affairs. You must undo it.

I do not want to say much and give a 
handle to Brooke Bond and Lipton. I 
am most unhappy about the way this 
organization is functioning. It is so poor. 
When Mr. Broker was the chairman of the 
T T C I, its functioning was slightly better. 
But under the present regime, its function
ing has certainly deteriorated very much. 
The overheads have gone up, although the 
turnover is higher and the profit is lower. 
These a if the tests for the public sector 
business concerns. T T C I needs to be 
looked into carefully at once.

The plantation industry in this country 
is a vei7 vital one and it is important from 
the point ofview, o f our economy. There
fore it must get undivided attention at 
ministerial level. I suggest that a Ministry 
be formed for plantations. It is a vast 
bu.siness and not a small one. How much 
money and how much of foreign exchange 
are you getting out o f this? You should 
consider its total production. It cannot 
be a side-business for one Ministry. 
(Interruptions) Don’t be worried; Jyotir- 
moy Bosu is not keen to be a Minister.

You are now appointing a deputy chair
man. The (juestion is this: w e  now
have the tea board, cofTte board, rubber 
board, p e p p e r  board, cardamom board, 
coir board and the coconut board. In 
.̂ 11 these b o a r d s , the chairman happens to 
b e  a deputy secretary or joint secretary. 
You have MPs sitting in those committee 
meetings. Amongst the MPs., there are 
former Ministers, former Speakers, former 
judges of the Supreme Court and elected 
MPs. In the warrant o f precedence, 
their position is much higher than that of 
the man who occupies the chair. Tt is a 
contradiction, and it is also a humiliation 
to the Members. We cannot tolerate it 
one day more. M y suggestion is that from 
tomorrow, no meeting will take place where 
MPs. are members, and the chair is being 
occupied by persons holding a subordi
nate rank, like the joint secretary or deputy 
secretary. It should not happen. You 
have to organize the meetings in such a 
manner that the meetings at least are 
presided over by the seniormost available 
person under the warrant o f precedence. 
I am giving a formula. You have a 
warrant o f precedence. Our position is 
29th or 30th. You can find out who is the 
man in the committee who is eligible to 
chair the meeting. Such meetings are not 
going to be chaired by persons subordi
nate to the MPs. in the warrant o f prece
dence. It is a matter o f principle; you 
should not violate it.

The Tea Board is said to be an autono
mous body. I have been sitting in the 
T ea Board for the last a years. Autonomy 
is the last word in the list. For every
thing, even for buying ao files, they have 
to write to Delhi. The Under Secretary 
will sit in judgement over the Board con
sisting o f 40 members; and perhaps an

Now about the evil of forward sales. 
It has become the fashion o f the day, be
cause they want to evade payment of 
excise duty. The worker’s share o f the 
money goes, if  they can evade the duty. 
They can show a deflated sales revenue 
entered in the books o f account; and tell 
the workers and shareholders that they 
have not made profits. I f  the owner has 
to sell tea without going through auctions—  
I do not support auctions; I know how 
much rigging is done at auctions— I say 
that I T C I  should come forward to buy 
all the teas that are offered in forward 
sales. Forward sales should be done only 
to the T T C I. The former chairman of the 
Tea Board— not the present chairman; I 
know the present one; he works hard 
within severe limitations imposed from 
Udyog Bhavan— I am talking about Mr. 
Vohra. How much money did Ije make? 
He ran away to U .P. Even if  they steal 
money, even if they ruin your industry, 
you cannot touch them. You cannot 
enquire about Broca. What is he doing 
in the UP cadre? What steps are you 
taking against him for what he has done? 
He has taken money from so many people. 
Have you done anything against him?

Then, take big business, both British and 
Indian, in Calcutta. James Finlay, 
Duncan Brothers and Gocnkas, they domi
nate over the tea industry in eastern India. 
Against the company o f R.P. Goenka, who 
are exporting tea, we have detected 
numerous cases o f under-invoicing. Still, 
they are all powerful and you cannot touch 
them.

I f  you look at the list o f those companies 
which have not diluted their foreign 
equity participation, you will find A at tea
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OMnpanies are topping the list. The 
avnnoer o f  such tea companies b  the 
highest. Why is it that Shri Nibhan 
Dharia is quietly taking it or swallowing 
it? W hy are they not compelling them 
to dilute their share structure at least to 
comply with the reauiremcnts o f F E R A ? 
Mrs. Gandhi dilutea it considerably. In 
spite o f  that, these companies arc not 
complying with the requirements o f FER A.

I think the only solution is you must 
nationalise the tea industry. T o  start 
with, you nationalise tea marketing. In 
the case o f coffee, once the coffee beans 
are rr-tdy for plucking, it becomes Govern
ment property. Marketing is left entirely 
in the hands o f the Coffee BMrd. A  similar 
thing should be done for tea also. The 
moment the black tea comes out o f the 
factory, it should become Government 
property. W hy is it that one plantation 
product is governed by one set o f  rules 
and another plantation product by a sepa
rate set o f rules. I do not understand this. 
Now tea is controlled and managed by big 
business houses. Therefore, M r. Dharia, 
your predecessors did not dare to touch 
them. They only wanted to approach 
them for collecting funds. I know that 
the Gauhati session was financed by the 
Assam T ea planters. What is the amount, 
I have some idea.

The salvation lies in the export o f  packed 
tea on our own account, not on importers 
account, if  you understand what I mean. 
You should make them into packets and 
sell them. You can market it for Rs. 15 
to as for 950 grains. I  think the price is 
much more than that in the Continent. 
It should be discounted at the port o f un
loading. Tea packets should not be sent 
out on impwrter’s account. I know of a 
contract that the T T C I entered into at 
Rs. 17 per kg. when in fact you could have 
securM much more. You are not getting 
anywhere because you are not getting the 

right persdn for the right job and the right 
guidance is not given to you. Therefore, 
M r. Mohan Dharia, knowing you to be an 
honestlman Isay: please constitute a small 
brains trust to advise on different planta
tion indtutties; otherwise you will not be 
able to move forward very much.

S H R I S A U G A T A  R O V  (Barrackpore): 
Sir, I  do not have much to speak against 
this Bill. As you would have noticed, 
I have given notice o f an amendment to 
this BUI. This Bill seeks to empower the 
Central Government to appoint officers, 
whose salaries would be exceeding 
1,700. It also seeks to codify and put m 
the laws the post o f Deputy Chairman, 

which it already there in the Tea Board*

The first thing I want to »ay is that there 
must be a limit to the total amount that 
the Government w illp a y  to an employee 
o f the Tea Board. T hat is why, you will 
notice, in my amendment I have put an 
upper ceiling, an upper limit to the salary 
of the officers that are being appointed bv 
the T ea Board.

Secondly, there is already a Deputy 
Chairman working in the Tea Board. He 
is normally an IA S Officer. This is just 
to clear some legal formalities. But I do 
not think that there is any necessity for 
a Deputy Chairman in the Tea Board as 
such because a.i it is the Tea Board is a 
heavily overladen organisation where the 
top is very heavy and where at the bottom 
you find fewer people.

The composition of the Tea Board, which 
originally came into being in 1953, has to 
be changed radically. A t present there 
are three or four Members of Parliament 
and three or four representatives o f labour 
in the T ea Board, but the representatives 
o f industry far outweigh the representa
tives o f consumers and labour. I think 
the composition has to be changed so as 
to make labour and consumers get more 
representation.

Tea is a vital industry in West Bengal. 
Assam and Tripura. It has a lot of 
impact on the local economy, but there is 
a particular feature of tea gardens in 
eastern India which distinguishes it from 
the tea gardens in South India, and that 
is that in the tea industry, in eastern India 
more capital was invested by the mono
poly houses than in South India, as a result 
of which in the last four or five years a 
malaise has taken over the tea industry in 
eastern India where every day one garden 
or the other becomes sick. I have seen 
labourers trying to run the gardens on 
their own and running to the banks for 
help, but this is not going to solve the pro
blem. Last year. Government, through 
the T T C I , took over two tea gardens in 
Darjeeling and one in Doars, but that is 
not enough. The number of sick tea 
gardens will be 15 or 16. So, I take this 
opportunity of impressing on the hon. 
Minister the necessity of taking over im
mediately all the sick tea gardens and to 
plan the taking over o f the tea industry 
completely. In this regard I do not differ 
from Shri Jyotirmoy Bosu, whatever our 
political differences may be. He has put it 
more succincdy. Having been employed 
in a multi-natioruil tea company before, 
he knows more about the tea industry, but 
f̂ rom the point of labour I can say that it is 
immediately necessary to take over more 
tea gardens in eastern India where mono
poly capital was originally invested but 
was withdrawn when it became less pro
fitable.
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One of the main functions o f the Tea 
Board is to popularise Indian tea abroad. 
When we go abroad, sometimes we see at 
international fairs some bejewelled and 
very nicely dressed ladies serving Indian 
tea, but we have steadily slid in the last 
two years. Indian tea is slowing losing 
ground to tea from Ceylon, and this is 
due to defects in our marketing as has been 
pointed out earlier.

How is our tea marketed? It comes 
rom the garden and goes to the auction 
centre. At the auction centre, the big 
buyers like Brookbonds, Liptons and 
others buy it up. It is they who package 
and send it abroad. The Indian Tea 
Board has not been able to popularise 
Indian tea. W hat they advertise?— I have 
seen several advertisements— is: “ Drink
T ea ” . People do not make any distinction, 
and they drink Ceylonese tea rather than 
Indian tea. So, the emphasis must be on 
Indian tea. The Tea Board should also 
help the packaging industry. Most of this 
packaging may be taken over by the Tea 
Board and Indian tea as such should be 
propagated, not merely tea, because the 
tea drinking habit is already popular 
among those people.

f> r r  1

I  ^  ftfTT I

3f t i  ^

I

f  ¥  IT ^  ^  9 Jf

^ f^RfVT

^ — The Central Government
may be empowered to make appoint
ments to posts carrying a salary of not 
more than Rs. 700/- per month instead of 
Rs. 1000 as at present.

In this connection, I also want to men
tion the case of the auction houses. As it 
is, most of the auction houses come under 
FER A. Firms like J. Thompson & Co. 
etc. are all under foreign equity control. 
I f  it is not found possible to take over the 
tea industry— I think it should be done—  
at least the auction of tea should be 
entirely t.iken over by Government. The 
foreign-oirned tea auctioning companies 
should not be allowed to go away just 
acting as middlemen and minting crores 
of rupees.

So, this is an area in which much re
mains to be done. I appeal to the Minister 
that— we are aware of his sincerity in 
solving the problem— the tea industry in 
Eastern India is facing crisis because of 
lack o f packing facilities and marketing 
facilities. I believe that the 'I'ea Board 
should be re-organised and integrated in 
such a way that the Tea Board should per
form the function for which it is meant and 
not the demonstrative functions with be
jewelled and well-dressed ladies serving 
tea.

i t  1 9 5 3  %

^  I  I iTfs-

^  9 j f  t  I

?ft 1T5 I  % t r r f W | f b r

SRT ?pft ir fe V R

5>TT 1 7 0 0  ^0 ITT 5 ^  3 ? R

JTT if ^

I  I

?rh: f s r ^  Jr ^  HT^^ftTr

z t  ^  fiT t  I

v h r

crt ^  I

« r k  ?rf^rf?nr

?r ^  5ft « rk  + k « i^

I i t  i r w f i r R r R ,

rTTvnr^ ^ f+ 'w rr ^  ^  q w f t t

^  «ft I ^  ^

5T3r ^  m P w d R  «PTT ^
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w  V tW v f? T  f w r  TO ^  ^ R t  

%- 7T ^  ^  T̂RTIT

% f » r r ^  ^  ;T ? fV  ^  ^

1 1 f i r ^  % ^htdt

I?r  ^  ^  H T ^  ^  7 ^'t I  I

f? r  s r w  ^  it^̂ ft* N3
% »ft fW frr f p f t §  ^  f e n  itt 

^  ^  f e n  I % 4 ^ n  if  ^

^5rr% 57^ ^  ^  ̂ su  ̂ frr

^^TTFT ^  -?T% 1 ^ r̂f^TT

^  3Tft 'T f ^  1 €\

^  ^  3Tft ^  % fir^ , €\

'^ r?9 M  % f^Tti m  ^ITPT 7 t? R  «TT 
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^  i|^?T7  % f ^ ,

< T ?T ^  % f^(T ^rrf iT p r m

^  ?T k  ^  ^  f̂t?T 

€ t ir  rT^fl^  fjTlT

« r k ? n n T ’ i f  f s T ( T f w i 5

irgfhTft ^  j fT ' ^»?T?r sift ^  ^

^  ^  I WTJTfT ^ f t  ^

q?T ^  t  f^TRTT 'T5f R  n

STT I ^  ^  ^  ĴTT̂  >K rr^

cpT = ^  ^  g r r  g w  «n

yHtTi ^  SIT'S

^  3fT IT^ ^rtTT «ft

smftmfjRTFT ^ r  jrrrr ^

^  «T3TR wfr ^  =5TTf=ft «ft 
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T t  ?jt?: ^  ^  ^ p fN r

SR t^  »RT I ^
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^ u # R T  I  I 2fft T?: =EIW % 7t&

^ 3 ^  f e ?  »n? t

w iiz f e r r  » m  t  I ^  rp ^  % 

5»l|t ^ R  !Pt ^  ^ c T  • J ^ i'i

t  I t  I  f%  ir r r  ^

«Pt ^^9RT T m t v V R  ^  f*P ^

J T ^ J f  'grnr 

% fircT ^  afi  ̂ s ftr  ^Jn^  % ^simfT

»Tj?^ ^ 5T ^  % fllTT ^  WTf^

JT9f t ^ ,  frS T ^ y  iTSfhTTt ?r?t

w f  ^  ?r% srk f̂V?r 
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?rf%f?r^ If ^ ^ fft

I h tttT  ir 

^  t  ??17: «fr
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fjT?Tm I  I ^  ^  ?TJIT ^
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5TTOM T|%m' I f̂ Tm^rTT ^ iVr 
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I  ^ri, fin?T

^  f T  5r r ?  ^

VtfWTT W:t fTTf̂  ^tTTp ?rk 
f^iTTER 5f7T = ^  ^ T tn  r R ^  ^  

?r% I

•SH R I A M A R  R O Y  PRADH AN 
(Cooch Bchar) : Mr. Chairman, Sir, 
through this Tea (Amendment) Bill, 1977, 
mainW two changes are sought. First, 
the Tea Board shall be empowered to 
employ employees drawing pay upto Rs. 
1700 per month and secondly b y amend
ing Section 9 o f the A ct the appointmrat of 
Deputy Chairman has been provided for 
who will have certain powers in his bands 
to perform certain duties in his sphere. 
Through thb amending Bill no specific 
powers are o f course being given to the

*T be oiiginal speech was delivered in Bengali
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Tea Board. But when we think of giving 
more powers to the Tea Board I feel very 
much disappointed. With the new Govern
ment coming to power I had expected 
that the Tea Act will be totally recast and 
new comprehensive bill will be brought 
forth before this House so that the corrup
tion prevailing in the Tea Board should 
be effectively checked. We will have to 
consider to what extent the Tea Board 
has fulfllled its duties and responsibilities 
entrusted to it. In the Statement of 
Objects and Reasons o f this amending 
Bill it has been clearly stated that “ the 
Tea Board was set up under the Tea Act 
1953 for the development and promotion 
o f Tea industry under the control o f the 
Union” . That means that the Tea Board 
was primarily set up for the improvement 
and advancement o f the work of the tea 
industry. But I am sorry to say that the 
Tea Board lias sadly failed to fulfil these 
objectives. They iiavc failed because 
although the Tea Board has been able to 
earn about Rs. 250 crores in foreign ex
change but that is not enough. They have 
in fact caused much deterioration in the 
tea industry. They have taken it to the 
path of ruin. This organisation which 
was primarily formed to protect the tea 
industry, has not been able to protect 
it. The main function of the Tea Board 
today is to protcct not the tea industry but 
those big business men who are associated 
with this industry. It is true that the fore
ign interests are gradually going away from 
the tea industry but unfortunately their 
place is being taken up by some uns rupu- 
lous class of Indian traders like the Qoen- 
kas, Singhanias, Nahatas and Bubnawalas 
who swallow up the tea industry. Their 
aim is not to make improvements in the 
Indian tea industry, not the tea gardens 
but towards the commercial side of tea 
trade. They aim to make the maximum 
profit within the shortest possible time and 
with the minimum o f investment that is 
all. Sir, I will draw the attention of the 
hon. Minister through you towards the 
tea gardens of North Bengal and Assam 
where these unscrupulous and greedy 
traders are squeezing every drop of juice 
from these gardens. These multi million
aire traders are leaving these tea gardens 
high and dry. And these corrupt practices 
are being carried out, under the very nose 
o f the Tea Board. Here I will give an 
example. All these traders are not engaged 
in the tea trade alone. They have multi- 
ferious trading activities in many other field 
o f business with headquarters at Calcutta. 
Now they are trying to shift the offices of 
many tea companies to Calcutta from 
Jalpaiguri, Assam, Siliguri etc. I will give 
an example ; The Head Officers o f Kal- 
yani Tea Co. Ltd., Chamurchi Tea Co., 
Chuniajhora Tea Co., Jalpaiguri Tea Co., 
Jadavpur Tea Co., Bhutan Duar* Tea Co., 
Great Gopalpur Tea Co. have all be shifted 
from Jalpaiguri to Calcutta. You may 

say that these matters do not come Under

the purview of the Conunerce Ministry 
but under the Companies Act, anybody 
can shift his office to any place he chooses. 
But that is not enough. I feel that it is 
necessary to sea whether the tea industry 
tends to suffer by such selfish shifting o f the 
Head Office. Mr. Chairman, Sir, only some 
time back attempt was made to shift the 
Head Office o f Kamala Tea Estate from 
Jalpaiguri to Calcutta and those attempts 
are still going on. Sir, the other day Shri 
D.N. Bubna was appointed the Director o f 
this “ Kamala Tea Estate” . I will quote 
from the notice issued by this tea estate in 
this connection.

“ Shri Bubna should be paid reasonable 
remuneration by the Company for the 
work being done by him and they have 
accordingly decid^  subject to your 
approval and o f the Central Government 
that Shri Bubna be appointed whole time 
Director o f the Company for a period of 
five years with effect from 1-4-1977 and 
a letter o f appointment dated 6th May, 
;977 iias been issued to him, accordingly.” ’

What will be his remunerations? He will 
get a salary of Rs. 2500/- per month. In 
addition he will get bonus, gratuity of 
about Rs. 30,000, medical benefits, rent-free 
aceommodation, fi-ee use o f company’s 
car with driver at the company’s cost, air 
travel facilities for his whole family to any
where in India and fees o f two clubs. You 
know, Sir, the fees o f top clubs runs into 
thousands ruppes per month. All these 
expenses are to be met by the “ Kamala 
Tea Estate” . What is the financial posi
tion of this tea estate ? This estate has wen 
given a loan of Rs. 41 lakhs on the recom
mendation o f the Tea Board which they 
have not been able to repay and is neck- 
deep in debt. Efforts is now being made 
to such this company dry by appointing 
a managing director on the above terms and 
making it possible for him to make about 
Rs. 2 lakhs per year. The tea board has 
not been able to stop such malpiractices. 
Hon. Mini.cfer, Sir, have you noticed that 
the tea board has opened branches in 
London, Brussels, Cairo, Kuwait, Sydney, 
New York etc. for the purpose o f promoting 
sale o f Indian tea. But what is actually 
being done there ? They are nothing but 
dens o f corruption. Sir, I know that you 
have litde time to spare as no junior Minis
ters have yet been appointed and you have 
heavy responsibilities to shoulder but stiD 
I will request you to visit those offices 
personally and to find out on the spot 
what is taking place there on which you 
are spending lakhs o f rupees. They have 
only turned into the play ground of Brook 
Bond and Lipton tea companies.

Sir, I will end by drawing your attention 
to one more thing and that is about tea 
research. Sir, a huge amount is being 
spent on tea research. I  will not speak on 
what is happening in the Teklai research 
centre. A  tea research centre is proposed 
to be opened in North Bengal and with that
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object a piece ofland measuring 53-47 acres 
has been purchased in Karsiang at a &bu* 
lous cost o f  R i. 9 lakhs and 63 thousands 
from the Springside Tea Estate. The Local 
people know that this price is excessive. 
Where cost o f land is about Rs. 1000/
per acre, there the land has been shown 
as purchased at the rate o f Rs. 5000/- per 
acre i.e. a profit o f Rs. 4000/- pCT acre has 
been pocketed by the authorities o f the 
T ea Board and other sharing interests. 
This nest o f  corruption in the Tea Board 
has to be destroywl. I f  this is not done 
then through such, minor amendments here 
and there not much improvement in 
tea industry can be expected.

I will therefore request that another 
comprehensive BiU may be brought forward 
very soon for reforming the Tea Board and 
effecting real improvement in production 
and marketing o f tea. That will be really 
helpful in promoting the interests o f the 
tea industry.

S H R I K . B. C H E T T R I (Darjeeling) ; 
M r. Chairman, Sir, at the very outset, 
I would like to say that I do not agree with 
my hon. friend about the rate o f
1,000 per acre ofland  at which, according 
to him. the T ea Board has purchased in 
Kuneong to set up a Research Centre 
there. I think, the rate was much higher 
than that. T h e hon. Member said that 
it was Rs. 1,000 per acre. It must be much 
more than that, and I think, the Board was 
justified in purchasing the land at the rate 
at which they have purchased.

Sir, Government have brought the 
amendments to the T ea  Act, 1933, in 
a piecemeal manner. Even in the last 
Amendment Bill which was brought before 
this House, particularly with regard to 
taking over o f management, many loop
holes were left open for the ^ e f i t  o f  the 
management and the big foreign concerns. 
There was practically nothing there to 
safeguard and implement the statutory 
obligations on the part o f the management 
towards labour as per the Plantation 
Labour Act. The problem of retrench
ment oflabour is always there, and there is 
nothing in the Act to check and prevent 
retrenchment oflabo u r; at the same time, 
there is also nothing in th* Act with regard 
to uniformity o f  the wages o f labour. The 
labourers o f  Cachar and Darjeeling are 
getting the lowest wages in the whole of 
the country. They do the same work; 
yet, they are getting the lowMt wages. 
Daijeeling produces good quality o f tea. 
T o  produce a good quality o f  tea, we have 
to work very hard. But unfortunately the 
excise duty imposexl in that zone b very 
high. So, I would like to urge upon the

^ v e m m e n t that rationalisation o f excise 
duty shouM be considered at the earliest.

_ One peculiar thiiw about Datjeeling Tea 
b  this: the sale o f Darjeeling Tea is much 
more than the production of Darjeeing 
Tea ! Darjeeling T e a  is good in quality 
and, therefore, the marketeers are selling 
other inferrior tea in the name of Darjeeling 
Tea. So I would request the Hon. Minister 
to look into the matter and think of some 
remedy.

Recently, the workers’ daily wage has 
bw n raised by Rs. a/- of which a worker 
will receive Re./- in the first year and 
Rs. i/- in the second year. Sir. there has 
been a cent per cent rise in tea prices and 
it is a shame that a decision has been 
arrived at by the Government and the big 
houses to increase the wages only by Rs. 2/
in two years’ time. I am strongly o f the 
opinion that a tea-garden worker should 
get at least as much as an agricultural 
labourer gets under the Minimum Wages 
Act o f the West Bengal Government. I am 
also strongly o f the opinnion that the 
Government should come forward with a 
more comprehensive Bill and nationalise 
the whole tea industry.

In the tea industry, many tea gardens 
are dying and must be taken over. Two 
gardens Peshok and Vahtakbar—were taken 
over by the Government but even after 
their taking over the management the 
problem of housing is still there and there 
are no medicines, no hospitals or anythinf? 
of the sort. If  it remains like that, it would 
be very difficult to take over more sick 
tea-gardens.

Now, coming to the Amemdnemt Bill, 
while amending Section 9 of the Tea Act. 
1953, Section 3 of the Act should also be 
amended. Section 3 of the Tea Act 
reads as follows:

“ The Board shall consist of a Chairman 
and such number of other members 
not exceeding forty as the Central 
Government may think expedient, to 
l)c appointed by the Government by 
notification in the official Gazette, from 
among persons who are in its opinion 
capable of representing”  etc. etc.

In my opinion. Section 3 should have 
been amended to read :

“ The Board shall consist of a Chairman 
and Deputy Chariman and such member 
or other members”  etc. etc.

M y second point is that the Board 
should be given powers to ap{wint technical 
persons who draw high salaries.
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M y thif d point is that Section 50 of the 
principal Act shonld be amended. Sub*
section (i) of Section 50 o f the principal 
Act says:

■“ The Board may made by-laws consistent 
with this Act and the rules made 
thereunder, to provide for”  etc. etc.

Rules 3 j( i) ,  36(2) and 36(3) deal with the 
power to incur expenditure. Here, Sir, 
I would like to suggest the insertion of a 
new Rule 36(4) whereby the Board should 
be given power to transfer funds up to a 
certain limit, say Rs. 50,000/ - from one 
sanctioned Developm«nt Schemc to an
other when a particular scheme cannot be 
implemented or if something goes wrong 
during the process o f implementation. 
This will not only enable the Board 
to avoid unncessary wastage of money but 
also enable it to utilise the money for 
other good causes.

SH RI C . K . C H AN D RA PPAN  (Canna- 
nore): Sir, this is a very small Bill which the 
Minister is moving, but I would like to take 
This opportunity to bring to his notice some 
of tlie important problems of the Tea Board 
and the tea industry. The principal Art 
was enacted and camc into force in 1952. 
It was to provide for control of the Govern
ment of India of the tea industry and for 
that purpose to establish the Tea Board. 
The Board was meant to take care of the 
tea industry in our country', but I must say 
that the Board has not fulfilled the task 
which was bestowed on it.

17-00 hra.

Many of the hon. Members have pointed 
out one of the very important porblems, the 
problem of sick tea gardens. I do not 
know the mind of the hon. Commerce 
Minister, what he thinks about their future, 
as also of the foreign-owned tea estates. 
The foreign-owned tea gardens in our 
country continue to be one o f the sources 
o f corruption, as it was pointed out here; 
it provide s them an opportunity for 
over for over-invoicing, under-invoicing etc. 
and they try to control the prices to the 
detriment of our interests. All these things 
are there.

I f  you take the tea industry, its role in 
our economy is very significant. It contri- 
"butes nearly Rs. 500 crores and it employs 
two million workers. The cultivation is 
around 360000 acres and the production 
is 500 million kilograms of tea. In this 
inciustry, according to an answer provided 
to a questionnaire by the Tea Board, 
nearly 1 7 5  tea gardens were considered 
sick. But it is a well known fact, how these 
j;ardens become sick. Shri George

Fernandes explained how the industries 
become sick. In the case o f tea gardens 
also, the reasons are the same. The same 
story is the story o f the sick tea gardens. 
I would like to ask the hon. Minister, what 
they propose to do about the sick tea 
gardens. I  would like the Government to 
take over these sick gardens and also to 
nationalise the foreigfn-owned companies. 
I do not think, there is any other way by 
which you will be able to save this industry 
from the crisis.

Just now, one o f the hon. Members was 
pleadin g for reductio n of the excise duty 
imposed on tea. Well, in my opinion, the 
excise duty should be a little more. 
There was a time, when 
there was no export duty on  tea and the 
exporters enjoyed a lot o f profit. At least 
now, you have imposed a small export duty 
of Rs. 5' 00. In my view, if  you want to 
control the prices and provide our people 
with a little more tea, and tea with plea
sure, then you should impose more excise 
duty so that the profit of the tea exporters 
might go down and the prices will come 
down in the internal market also.

Then I would say a few words about the 
tea plantation lalMurers. It can be said 
that it is a case o f classical exploitation 
which is still going on in the tea plantations. 
I need not narrate the kind of wages they 
are receiving. Just now, I was looking 
into a report of 1975 from West Bengal 
and it says that the average earning of a 
worker is Rs. 3- 85, less than 50% of the 
wage fixed under the Minimum Wages 
Act for agricultural labourers. That is 
the wage we are giving to the workers 
in the tea gardens in West Bengal. In 
Kerala the condition might be a little 
better, but, not satisfactory. So, it should 
be the endeavour of the Tea Board to 
provide for a reasonable wage to the 
working classes who are working and 
producing tea and thereby contributing to 
the national exchequer.

There is a lot o f provident fund arrears 
and the tea estate owners are masters of 
keeping provident fund arrears— I need not 
go into the statistics as the time is short—  
and the government should take firm 
measures against those who are defaulting 
in the provident fimd.

Housing of tea garden workers— the 
condition is deplorable. I do not know 
whether the Minister has any opportunity 
in recent times to visit any tea gardens. 
I f  you go to Kerala or if you go to West 
Bengal or any part of the country where 
tea gardens are there, you can see that they 
arc living in one of the worst imaginable 
conditions under which no humanbeing 
can exist but they live there and work. 
The Tea Board should have taken it on 
themselves as a duty to see that some* 
thing is done for the housing of the tea 
garden workers.
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Now, the other question is about bonus 
and I hope the Minister will say something 
alMut it as to what will be his policy now 
with regard to bonus for tea garden workers.

Then, Sir, the foreign-owned companies 
were asked by the Reserv e Bank of India to 
submit a report about the dilution of their 
equity share. I f  I understood correctly, 
according to press reports; upto March 31, 
hardly any foreign-owned tea gardens cared 
to reply to the Reserve Bank of India. If 
that is so, it is a very serious thing. Accord
ing to FER A, it is mandatory on the 
foreign-owned companies in this country to 
dilute their equity capital to 7 4 and the 
foreign tea-garden owners and the sterling 
companies care two hoots fc>r our pERA 
and they care nothing for the directives 
given by the Rserve Bank of India. I 
would like the Minister to say something 
about this.

In short, while concluding, I would like 
to say that theTea Board, if it is to function 
properly and if it is to succecd in achie\ ing 
the aims for which the Act has 
been brought into force, then, I think 
these proposals have to be taken into 
consideration and something positive will 
have to be done. I hope the Minister will 
respond positively. I conclude.

SH RI T A R U X  G O G O I (Jorhat): 
The Bill relates to very minor changes. 
There is not much controversy. While 
exending our support to the Bill, I would 
like to draw the attention of the Minister 
to the conditions in the Indian tea industry'.

The tea industry in India, as you know, 
occupies an important place in the economic 
field of the country as a foreign exchange 
earner. Besides it is also a labour-inten- 
■ive industry which provides employment 
to about a million workers.

Though this industryi s a very important 
,)ne and though it has been existing for a 
long time, the industry has not been deve
lo p ^  and it had not been extended as 
much consideration and attention by the 
Ministry as it deserved. For the last 
three years the industry has been making 
very huge profits, but if  you compare the 
condition of the tea workers, you will 

that they are not getting a fair deal. 
Beaides, i f  you compare the condition of the 
tea garden workers with that of the worker 
in other industries say the textile industry 
or even with the public sector industry, 
you will find that there is much difference 
as regards wage* and other facilities also. 
Though there is the Plantation Act and 
a c c o r ^ g  to that Act, certain facilities have 
to be provided to the workers, you will

find tl» t it is honoured more in the breach 
than in its compliance.

As regards the housing facilities, I  know 
many of the tea gardens in my own 
constituency and I was myself born and 
brought up in a tea estate. I have found 
that in certain tea estates the condition 
is worse than what it was 40 years back 
when I w^s born.

Though every worker should have proper 
housing facilities, but if \ou go and see. 
the workers are living in dilapidated 
houses.

Even adequalr drinking wat<-r facilities 
have not been provided.

In a few gardens there is some medical 
I'arilitv. On the other hand, in most of 
ihe tea gardens, there is prndically no 
medical facility.

As regards education facilities, (he con
dition is ver>' deplorable. The numhc’r of 
illiterate pt-rsons has been incM-aslng as 
compared to the increase of liter: ' pe rsons 
in the neighbouring areas. I hope (he 
Minister will give bis attention to educate 
the labourers also.

In many of the estates, the owners are 
more concerned with their profits only. 
They give preference to quantity rather 
than to quality.

Many of the tea estatc-s have become sick 
because of mismanagement. Certain es
tates are making profits while the others 
are losing. It is just becausc of mis
management. I hope Government will 
take over the sick industries.

There is the tea research institute in my 
own Constituency. That is at Tuklai. 
It is not in the hands of the Government. 
It is managed privately. It should be 
taken over by the Government. There is 
discontentment among the junior scientists 
there. There is a lot of disparity in wages 
and other facilities between the top officials 
and the junior scientists. As a result of it 
the junior scientists do not get the incentive.

Bonus for the year 1974 was paid in 1975 
@8 -33%- Excess amount paid to the 
tune of 4.33% was deducted after that. In 
1975 all the tea estates made huge profits 
but no boniu was paid. I hope the 
Minister will give due consideration. 
There has been great dis-satisfaetion and 
discontentment among the workers who
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have been demanding bonus @ 8.33% or 
R'!. ajn whichever s higher.

Excise duty if not uniform throughout 
the country. In certain zones it b  40 paise, 
in certain zones it is 60 paise, or Rs. 1.25 
per kg. In my State of Assam it is Rs. i • 30 
per kg. I do not understand why cxcise 
duty is different in different zones. It 
should be uniform throughout the country.

G3vernment should take over marketing 
of tea. Though the tea gardens are in 
Assam, the Head Offices are in Calcutta 
and for which they are not in a position to 
look after the industry nroncrly. I hope, 
Government will see that the Head Offices 
of Tea Board etr. a rc  shifted immediately 
to Assam.

Tea auction markets are coming up at 
Gauhati and Siliguri. It should be en
couraged. It should be seen that tea 
produced in that area should be sold 
there in that particular market by auction. 
Otherwise how can Gauhati and Siliguri 
compete with C ilcutta auction market.

Assam Government has set up Tea 
Corporation. The labourers have also 
form"d a Cooperative known as A T C A L t 
Both of them are running tea gardens. 
Whenever tea estate is offered for sale, the 
proprietors do not like to sell it either to 
the Corporation set up by the Assam 
Government or to A T C A L . They always 
prefer to sell it to the private parties. 
There might be some underhand business. 
It should be th<- n<>li< v tliat whenever a tea 
estate is offered for sale, it must be offered 
to the labour cooperatives or to the Tea 
Corporation. I hope that the hon. 
Minister w ill  t;ivc due attention to the 
development of the Tea industry as well as 
for the welfare of the labourers.

SH RI, B. K . N A IR  (M avelilara): 
Sir, I take this opportunity to participate 
in this discussion on the Tea (Amendment) 
Bill. This gives us an opportunity to go 
into the matter with regard to the wider 
aspects o f the industry.

Sir, one o f the main tasks o f the Tea Board 
provided in the Tea Act is that o f safe
guarding the welfare o f the workmen and 
improving the condition o f the employees.

I am sure that the Minister being in 
charge o f this industry will take all steps 
to see that the condition of the workmen 
is improved. What is the condition of the 
workmen ? This is an industry which has 
come to us from the imperial days, from the 
days o f the Britishers. A t the time when 
the Britishers were ruling this country, tea, 
planters enjoyed all protection. They 
were themselves rulers in their estates.

Nobody could interfere in their working. 
No Government, no Labour Department 
official, could have ever any r i^ t  to go 
into their affairs! This was the position. 
The workers were not Allowed to organise 
themselves. They were paid less than what 
is necessary for bare subsistence. 
This was the position then. It was only 
after Independence in 1947 that trade 
Unions began to be organised and we 
passed the necessary legislation concern
ing the plantation workers.

The tea industry is one o f the biggest 
industries in this country. It earns foreign 
exchange in crores. It employs about
10 lakhs o f labourers which means 30 to 40 

lakhs o f working population. It also 
provides indirect employment to traders, 
salesmen, etc. which means in all a total 
of about 6  ̂ lakhs o f our population.

In spite of the excellent financial position 
o f the industry, the planters keep the 
workers in sub-human conditions.

When we amend the Tea Act, necessary 
provision should be made for improving 
the condition of the workmen and safe
guarding their welfare. So far, I am sorry 
to say, the Tea Board has completely 
failed in this respect.

Sir, the Act provides for a few seats'for 
labour representatives in the Board. 
But the Board’s scheme of welfare so far 
has been limited to offering a few scholar
ships to workers, children and some grants. 
That is all. However, the amount allotted 
for this purpose is nowhere near what is 
spent for the benefit o f the plantation and 
o f the planters. It is substantially ver>’ 
much below what is justifiable and for too 
inadequate.

The IL O  has recently stated in a report 
that the plantation workers are the lowest 
paid workers in the whole world. And 
we should remember, compared to the 
position in Malaysia and Sri Lanka our 
plantation workers’ wages are much too 
meag r̂e. It can not be said that Govern
ment has shared any responsibility in the 
matter o f improving the deplorable condi
tion o f workers. The entire responsibility 
for providing housing, medical aid, educa
tion, provision of drinking water, etc. 
for the workmen is being handed over to 
the planters. Thus, the workers are 
relegated to the position o f second-clas-s 
citizens. I have one concrete suggestion to 
make in this connection. Now there is a 
cess which is being collected from tea and 
it is used only for maintaining the Tea 
Board.
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Let the ccss rate be inreased so as to 

meet the increased responsibility o f pro
viding adequate amenities to the plantation 
workers. A  wdfere fund can be created 
on the lines o f the Coalmmes Welfare 
Fund. This will be a central fund. With 
a sufficiently higher rate o f  cess, you can 
raise crores o f  rupees which should be utilis
ed also for the benefit o f the workers who 
&11 outside the Plantation Labour Act. 
This A ct provides coverage to the Estates 
having only 25 acres and employing thirty 
workmen or more. There are rver so 
many estatess— mailer tea estates— even 
below ten acre* and five acres. These 
units are created by the planters through 
fragmentation. For example, an estate 
o f  100 acres can be divided into ten units 
o f  10 acres each, thus escaping the obliga
tion under the Plantation Labour Act. 
Therefore, I say that a central fund should 
be created and the cess collected may be 
Utilised so as to cover the estates not falling 
under this Act for the benefit o f the 
welfare o f  the workmen.

SH R I V A Y A L A R  R A V I (Chirayin- 
kil): Sir, the Tea Act is mainly for the
purpiose o f giving protection to the planta
tion industry as well as the workers working 
there.

The plantations are managed by small 
growers as well as big growers. I fully 
support the view expressed by my friend, 
Shri Bosu, that this Tea Act needs some 
change.

It is true that the Tea Board is always 
leaning towards the producers— big pro
ducers. This is one o f the lacunae in the 
Tea Act. It is also true that the big 
plantations are controlled by the foreign 
owners. And hence some change is called 
for in this act. I hope the Minister will 
look into this aspect.

It is true that the Plantation Labour Act 
unfortunately is not being implemented 
properly in many States. I f  at all any
thing can be said, it can be said only about 
Kerala. The Plantation Labour Act 
provides for the medical facilities, schools 
etc. N o hing has been done at all. I do 
not know what the Labour Ministry is 
doing about it. I hope the Minister will 
see to it that the Plantation Labour Act 
is implemented satisfactorily. Take the 
case o f  Coir Board. T h ^  did somethig 
for workers. So much is talked about 
about the workers. I do not think the 
Tea Board A ct has done much like the 
Coir Board so as to protect the interests 
o f workers by way o f amenities to the 
workers, wages, medical facilities etc. etc.
I do not think the Tea Board ha taken 
any interest with regard to that at all. I 
do not think that they have taken stepi 
about which we can all be proud of.

Now coming to Kerala proper, I am 
afraid some o f the Tea Estates are not 
doing the replantation at all. Without 
treplantation there cannot be any change
o the tea garden at all. Re-plant>ti n 

ss a must. You are giving grant and 
jubsidy, o f  course. T he estate owners take 
he money and they misuse that. T h ey  

are not resorting to replantation of tea at 
all. This is one o f the major reas ^n« f  x 
the sickness. I hope the Minister will lonjc 
into this aspect o f the matter and find out 
in how many tea plantations, replantations 
have been done for the last so many years.
I am not pleading for the nationalisation 
o f tea industry. I believe that there is a 
need for Indianisation o f tea estates. 
When anything is decided, the big owners 
try to escape. Where is some loophole 
in the Tea Industry Act in the implementa
tion of it. Sir we earn foreign exchange 
from tea. We must enforce the replanta
tion and make the Tea Estate healthy 
rather than to plead for nationalisation 
o f the industry at the moment.

I now come to my last point, namely, 
auction of tea. Auction is done by foreign 
companies. I know of Messrs. J. Thomp
son &  Co., a big monopolist foreign com
pany controlling the tea market.

. This is a very serious matter. 
The Minister should look into this and do 
something about it. Coming to the tea 
house in London, I am sorry to make a 
remark about the poor performanc of the 
tea house in London. You know, Sir, that 
Sri Lanka, our neighbouring country, can 
very easily defeat us in the tea market 
which is because of the poor performane 
of the Tea House in London. Last lime, 
it was crticised. I hope, the Minister will 
look into the matter.

Lastly, Sir, I request for implementa
tion of the Plantations Act including 
bonus. In my constituency there are many 
Plantations. Then, Sir, as regards the 
minimum wages for the plantation workers 
it varies form State to State. The hon’ble 
Minister must take these into consideration 
with these words J support the Bill.

SHRI BED AB R A TA BARU A 
(Kaliabor) : Sir, inspite o f the in
crease in cess given over a couple of years 
and being provided with funds the Tea 
Board has still not succeeded in promoting 
the cause of tea to the extent desired 
The Tea Board— because o f the presence 
o f a large number of sterling companies 
— still retains the anglicised smell. The 
Tea Board happens to be last bastion 
indicating the history o f British presence 
in this country. We hope that after the 
passage o f the Foreign E xchanK Regula
tions Act and the consequent India nisa- 
tion of all sterling companies conditions 
should be created for the fVmctioning o f a 
truly National Tea Board.
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I say tUii bccame the Tea Board even 
today Has hot promoted the cause o f India 
Generic promotion of tea helps only the 
tea industry of the world in general. To 
■ay drink tea b  not the same thing as to 
say drink Indian tea.

Under the Foreign Exchane Regulations 
Act the foreign companies are required to 
sell 24 per cent o f their shares to . Indians. 
The hon’ ble Minister knows very well that 
the Assam Tea Corporation as well as the 
Assam Tea Employees Ckwperative Ltd. 
are both interested in the purchase o f these 
shares as well as in the purchase of indi
vidual tea gardems. T h ^  arc required 
to negotiate in London with these foreign 
companies whose local agenU in India 
are already in possession o f the management 
o f these companies. I hope the & n tra l 
Government will not remain neutral in 
this situation and just say that it is a matter 
between the parties. We do got want 
economic assistance from the Central 
Government. This Corporation and 
Assam Tea Co. Ltd. have not enough 
funds but certainly the Central Govern
ment can direct the Department of Eco
nomic Affairs as well as the Ministry of 
Commerce to help the public sector and 
the workers’ organisation to get preced
ence over the local agents and the private 
companies in the matter o f purchase of 
foreign shares.

Sir, I will take only one minute more. 
All the tea companies in Assam are regis
tered outside Assam. This has got all 
its remifications and the State of Assam 
loses revenue and other facilities. Go
vernment should not stand neutral but see 
that their registered offices as well as the 
head offices o f these companies are located 
or shifted to Assam.

Lastly, Sir, the hon’ble Minister has 
imposed an export duty on tea to dis
courage exports. This is not fair to (he 
tea industry and the workers of tea industry 
in Assam. In other industries export 
incentives are given to encourage exports. 
We may not be given export incentives 
but not export duty should be imposed. 
Whatever money could be saved by a 
company from exports should rightly go 
to the workers who are one o f the lowest 
paid amongst the working class o f India.

M R . C H A IR M A N  : The Minister.

SH RI M O H A N  D H A R IA : Sir, 
several vital issues have been raised by the 
hon’ble Members during the debate. 
Several misapprehensions have also been 
expressed. I would like to take the House 
into confidence abonf the state o f affairs. 
For this purpose, naturally I required some 
time. There are hardly five minutes left 
before the House takes up Half-an-Hour 
discussion. It will not be possible for me to 
do justice in five minutes.

SH R I PRASANNBH AI M EH TA 
(Bhawnagar) : Sir, some Members
on this side should also be given chance to 
speak. The hon. Minister can rq>ly 
tomorrow.

M R . C H A IR M A N  : The discussion
will continue tomorrow.

17*30 hra.

H ALF-AN -H O U R D ISCU SSIO N

F e r t il iz e r  F a c t o r y  p r o p o s e d  t o  b e  
SET UP IN K o r b a

M R. C H A IR M A N : We will now take 
up half-an-hourdiscussion regarding fertili* 
zer factory proposed to be set up in 
Korba.
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